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 04.03.2004 ... 	•'J 	-. 	 _ 1 .._.•._.••j Present : The Hon'ble Shri K.V. 

Is 	1 	. 	. 	. Prahiadan 	Member (A). 

9 
.. OLf 

•1 
The 	

issue 	relates to 
of 

Dy. Resr' 
, upgradatjo 	ay scale of Veterinary 
Field 	Assitant 	serving 	in 	Assam 
Rifles 	to 	Rs. 4 000 -100_5000/ 	in 
parity 	with 	those 	other 	counter 
part.' 

v I 	have 	heard 	Mr. 	A.M. 	Singh, 
learned 	counsel 	for 	the 	applicant I  

and also Mr. A. Deb Roy, learned Sr. 
C.G.S.0 	for the respondents 

Considering 	the 	facts 	and 
circustances 	of 	the 	case, 	the 
respondent 	No. 	1 	is 	directed 	to 
consjer the letter No. II.14015/5th 

CPC/98/A-II/ dated 31st March, 	1998 
and take a decision for fixation of 
pay 	scale 	of 	Veterinary 	Field 
Assistant 	in 	pay 	scale 	of 	Rs. 

• 4000-100-6000/.. per month within two 

Contd/- 
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4.3.2004 	(2) months from the date of 

receipt of this order. 	V• • P 

The O.P. stands disposed of 
accordingly. No order as to 

- V 	
costs. 

Member (A) 
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RKINAL APPLICATION NOSØF 2004. 

Shri Arun Kumar Sarkar. 

- Applicant. 

-Versus - 

The Union of India and others. 

( U4DEX') 

- Respondents 

SI Nomenclature Brief description of documents Page 
No of documents  From To 

(2) 3) 
 Application Application flied by the Applicant I - 14 
 Affidavit Affidavit of the Applicant 15 - 16 
 ANNEXURE All Certificate 	for 	passing 	H.S.L.C. 1 	/ 	. 

Examination, 1'99.  
 ANNEXURE N2 Certificate 	for 	passing 	Elementary 

Animal 	Husbandry 	& 	Veterinary / 
Science Examination, 1993-94.  

 ANNEXURE-A/3 Appointment order dated 15/09/1 998 / 
 ANNEXURE A/4 Relevant page showing pay scale of 

the veterinary staffs of the Central aLl 

I  
Civil Service (Revised 	Pay) 	Rules, 
1997 First Schedule of Part "A".  

I7. ANNEXURE A15 T Relevant portion of Section 30 of India 
/ Veterinary Council Act, 1984. 

8. ANNEXURE A/6 Relevant portion containing the pay , 
scale of Compounder, Central Forest 

I  Service 
a ANNEXURE Ai7 Lefter of DGAR dated 15/09/1998. Z 3 - 31 
10. ANNEXURE A/8 Letter of DGAR dated3!J 3JJ 3-  3 	- 33 
i 1. ANNEXURE A19 Chart duties. - 	5 

 ANNEXURE Al10 Relevant page containing Appendix-IF 
of the hand Book of ICAR.  3 C 

 ANNEXURE A/Il Order of the 	Hon'ble 	CAT 	dated 
11/12/2002 passed in O.A. No.65 of 3 

_____  2002.  
I4JANNEXURE A112 Decision of the DGAR in the matter of 

......, 	1 40  
pay anomalies ta24/04/20 , 

Signature of the Applicant 
For use in Tribunal's office. 

date of filing 

Rgistration No. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

Guwahati Bench 

Original Application No. 	of 2004. 

4 	
ell- 

o..4 

Sh_ri Arun Kumar Sarkar aged about 30 years 	Shri 

Naresh Chandra Sarkar, by occupation a veterinary 

Held Assistant of Assam Rifles at present posted at 

1 A.R. a resident of Village No.2, Bhatagaon, P.O. & 

P.S. Bijni, DisLrict Bongaigaon, Assam. 

APPLICANT. 
- Versus - 

The Union of India through the Secretary to the 

Government of India, Ministry of Home Affairs. 

The Ministry of Finance through its Secretar, 

Government of India. New Delhi. 

[he Director General. Directorate of Assam Rifles, 

at Shiliong - 793001. 

The Commandant, l Bn. Assam Rifles. 

C'O 99 A.P.O. 

RESPONDENTS. 

Details of Applications :- 

1. 	Particulars of the order against which the application is mad_e :- 

Against the inaction of the Respondents in implementing the Central 

Civil Services (RP) Rules, 1997 in the other words for non implementation of 

the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of 

the Assam Rifles which has been nomenclatured as Veterinary Field 

Assistants (VFA). 
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Jurisdiction of Tribunal 

The applicant declares that the subject matter of the present case 

where he wants redressal is within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench. 

Limitation 

The subject matter of the present case is as regards to unequal 

ce 
	treatment in implementing the CCS (Revised Pay) Rules, 1997. It is a case of 

IF 	continuing cause of action which arises every month. Hence, the applicant 

begs to submit the application is very much within time. Limitation Period 

Olt 	 prescribed in Section 21 of the Administrations Tribunal Act. 

Fact of the case 

The Applicant is a honafide citizen of India having permanent 

residence at Village No.2, Bhatagaon, P.O. & P.S. Bijni, District 

Bongaigaon, Assam. 'Ilie Applicant passed Board of Secondary 

Assam in the year Thereafter, the Applicant 

successfully completed Elementary Animal Husbandry & Veterninary 

Science Examination in the year 1993-94 from Animal Husbandry & 

Veterinary Department, Ass am, Government of Assam. 

The Assistant Director (A) Directorate General of Assam 

Rifles, Sliillong-i 1 issued a public advertisement in various National 

News Papers for appointment to the post of Veterinary Field Assistant 

(VFA for short) in the Directorate of Assam Rifles. 

The Applicant applied to the post. of Veterinary Field Assistant in the 

Directorate General Assam Rifles, Shillong-1 and the Director 

General Assam Rifles issued an appointment order of the Applicant 
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being No.I.14015,Pers-Ars198/Med-Ai dated 15th  September, 1998 in 

the scale of Rs.3050-75-3950-80-4590/- per month plus other 

Of 

	

	 allowances as admissible under the existing Rules from time to time 

and posted at 11t1  Assam Rifles. 

True copies of (i) Certificate for passing Higher 
Jf) / 

Secondary Education Examination, t 	(ii) 

Certificate for passing Elementary Animal 

Husbandry & Veterinary Science Examination, 

1993-94 and (iii) appointment order dated 

Hr 	 15/09/1998 are enclosed herewith and marked 

as Annexures-A/1, iV2 and A/3 respectively. 

C. 	That, the present post of the applicant i.e. Veterinary Field Assistant 

(VFA) and other posts known as Animal Husbandry Assistant, Compounder, 

Dresser, Stockman., Stock Asstt. Vaccinator and Milk Recorder etc. are 

categorised as paraveterinarians posts. They provide auxiliary support in 

Veterinary and Animal Husbandry practices. 

The minimum required qualification of such post is matriculation with 

diploma or certificate or experience of one or two years as the case may be. 

Section 30 of the Indian Veterinary Council Act, 1984 also provides the 

minimum qualification and nature of works to he done by such posts. The 

relevant portion is hereby reproduced for easy reference. 

Sec. 30(b) 	Practise Veterinary Medicine in any State:- 

Provided that the State Government may, order, permit a person 

holding a diploma or certificate of veterinary supervisor, stockman or stock 

assistant (by whatever name called) of any State or any veterinary institution 
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in India to render under the supervision and direction of a registered 

reterma1.y practitioner, minor veterinary services. 

Explanation :- "Minor veterinary services" means the rendering of 

preliminary veterinary aid, like vaccination, castration, and dressing of 

wounds, and such other types of preliminaiy aid, like vaccination, castration 

and dressing of wounds, and such other types of preliminary aid the treatment 

of such ailments as the State Government may, be notification in the Official 

Gazette., specify in the behalf. 

Therefore, duties and naire of works of all such posts are to do minor 

veterinary services which provides auxiliary support in Veterinary and 

Animal Husbandry Service like vaccination, castration, dressing of wounds 

or treatment of ailments etc. 

D. 	That, the pay scale of the said post (i.e. Veterinary staffs or 

Paraveterinarian post) was/were pleased to the pay range of Rs. 950-1500/- in 

the 4th  Pay Commission or Central Civil Services (Revised Pay) Rules, 1997 

the Central Government has revised the pay scale of the said Veterinary 

Stafi/or paraveterinarian post equally to the pay scale of Rs.4000-100-6000/-

by naming the posts such as StdckmaniCompounder!Stock Asstt./Animal 

Husbandry Asstt.,Dresser etc. All the concerned Department under Central 

Service have implemented the said revision of pay, but in case of the post of 

VFA of Assam Rifles, the Respondents failed to implement such revision of 

pay by taking the advantage of nonmentioning the nomenclature of VFA in 

the column of Veterinary Staffs of the Central Civil Services (Revised Pay) 

Rules, 1997. Instead of Implementing the Pay scale given in the First 

Schedule of Part "B" of the said Civil Science (RP) Rules 1997 i.e. 4000- 
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100-60001- by taking analogy of the post or veterinary staffs as described in 

Section 30 of the Indian Veterinary Council Act. 1984, where it is clearly 

stated that what ever name may be called, but the DGAR implemented The 

C.C.S.RP) Rules 1997 in Schedule "A" i.e. Rs.3050-4590/-. 

True copy of the relevant page showing pay 

scale of the veterinary staffs of the Central 

Civil Services (Revised Pay) Rules, 1997 First 

Schedule of Part "A" Relevant Portion of 

Section 30 of India Veterinary Council Act, 
Q 

p 	 1984 are enclosed herewith and marked as 

V 
	

ALnnexures-A14 and A/ 5 respectively. 

it will not be out of place to mention here that the post of Veterinary 

Compounder attach to Central Forest Service was initially fixed at the pay 

scale of Rs.800-1150/- less than the pay scale of VFA, Assam Rifles. But 

with the new pay revision the pay scale of the said Vety. Compounder of 

Forest Service is revised to Rs.4000-6000/- 

The Applicant begs to submit that the Compounder of BSF is also 

enjoying the pay scale of Rs.1400-2300!- pre revised and after revised 

RsA500-125-7000I- per month. It is also begged to submit that the nature of 

work of Compounder B.S.F. is only to maintain phamiatical works under 

supervision of a Register Veterinary Doctors. Whereas the nature of works of 

the Petitioner's post i.e. VFA of Assam Rifies include all the functions and 

operation of Vety. And Animal Husbandry works such as treatment, minor 

veterinary works maintaining pharmatical works. Inspection of animal health, 

checking of meat supply to Troops, accompany with troops in field works 
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without supervision of any Doctors/Register Veterinary Practitioner. It is also 

to submit that there is no Post of Doctors in Assam Rifles whereas B.S.F. has 

having Register Veterinary Doctors,Practitioner. In other words, the 

Veterinary Field Asstt of A.R. are more workload and responsible than the 

Compounder of BSF. 

The Assam Rifles had submitted a proposal to Ministry of Home 

Affairs to streamlines the pay structure of VFA Assam Rifles with 

Compounder B.SF.,TBP 'ide DGAR letter No.A,PERS/5th pay/98 dated 15 

September, 1998 and letter No.11.14015/51h CPC/98/A-111198 dated(tc.L 

True copies of relevant portion containing the 

pay scale of Compounder, Central Forest 

Service and letter of DGAR dated 5/09/1998 

and I3/ are enclosed as Annexures-

A'6, A/7 and A/8 respectively. 

That on approach being made by the applicant And other VFA, the 

Directorate General Assam Rifles issued an official notification dated 

(at Annexure-AI) under heading of "Silent Feature of Pay Scale 
lv 	 I- 

of Assam Rifles Personnel". It is stated at para No.20 of the said notification 

that the Directorate had taken up a case to upgrade the basic pay of VFA to 

Rs.4000-6000/- and further stated that Ministry of Home Affairs is inclined 

to such proposal. 

That as stated above the duties and nature of works of the WA and 

other posts like Stockman/Compound er/Stock Asstt./Animal Husbandry 
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AsstLiDresser etc. are only minor veterinary service rendering preliminary 

veterinary aids like vaccination, castration, dressing of wound etc. Therefore, 

the niture of works or work allocation of all the veterinary staffs (or para 

veterinarian post) are almost same in view of the Section 30(b) of the said 

Act. 1984. But in ground really the VFA in Assam Rifles are more ordous 

and than the other veterinary staffs of other Departments. 

• 	 Charter of duties of VFA, Assam Rifles :- 

APPX 

(Ref to DGAR letter No.L 1401 5/C- 

DutyfVFA/Med-4 dated 4th  Aug., 99 

CHARTER OF DUTIES OF VETERINARY FIELD 

ASSISTANT:ASSAMRLES. 

1. 	Charter of duties of Field Assistant are as under :- 

-14 

	 (a) Regular medical inspection to be conducted, to ensure fitness of 

Animals, the Veterinary Held Assistant and proper record of such 

inspections be maintained. 

Regular medical examination and treatment of sick Animals held 

at Battalion. 

Regular medical examination of Animals available in Dairy farm, 

Poultry farm and Piggery farm etc. in the Battalion. 

Veterinary Field Assistant always accompany the Animal 

transport when they carry lead from oneplace to another. 

Examination of MOH (Meat of Hoof) and inspection of dressed 

meat issued to the troops. 

(1) Veterinary Field Assistant ensures that eggs supplied by 

contractor dare fresh, of good average size and weight of 12 eggs 
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is not be less than 500 gms. Individual egg weighing less than 40 

gins is not be accepted. 

-.4 
	 (g) Veterinary Field Assistant also ensures that Poultry live is healthy 

and wall nourished. 

A true copy of chart of duties is enclosed 

herewith and marked as Annexure-A19. 

The Service of the VFA in Assam Rifles with one year certificate 

course on Diploma in the Veterinary Science is also a Technical Post. In the 

Hand Book of Indian Council of Agricultural Research ([CAR), it is clearly 

pointed out that Field Assistant in Veterinary is also a Technical post vide 

Appendix-il of the said Hand Book of ICAR. 

True copy of the relevant page containing 

Appendix-il of the Hand Book of ICAR is 

enclosed herewith and marked as Annexure-

A/b. 

That, the DGAR, Shillong again reconsidered the matter of the pay 

scale of VFA and notified another office decision under the heading of 

"Progress of Anomalies Cases" and in that at para No.7 it is stated that in 5th 

CPC of the post of VFA and equivalent grade in other organisatibn has been 

revised by a single scale of Rs.4000-6000/-. A case has been taken up with 

MT-IA to accord approval for implementation of revised scale to the post of 

WA in A.R. Case is under progress. From this it is crystal clear that the 

DGAR also admitted that the other equivalent post/grade of other 

organisation or department have benefited with the said revision of pay of 



Rs.4000-6000/- and that DGAR is also willing to implement such revision of 

pay in case of YEA, AR. But the applicant cannot understand as to why the 

DGAR still remain silent till date. 

It may also be relevant to mention that one similarly situated with the 

present Applicant, Shn S. Manimacha Singh, VFA of Assam Rifles filed a 

O.A. No.65 of 2002 with a prayer to include VFA of Assam Rifles in the 

category of "OTHER TECHNICIANS" in CCS(IRP) Rules, 1997 and the 

same is reproduced hereunder :- 

"XXII OTHER TECHNICIANS" 

(a) Post requiring matriculation with some experience as 

minimum quallfication for direct recruitment Rs. 4000-100-6000/-" 

The said O.A. No.65 of 2002 was fmally disposed of on 11/12/2002 

with the following direction :- 

"We have heart/Mr. A. M. Singh, learned counsel/or the Applicant 

and also Mr. A.K. Choudhury, learned At/ILL CG.S.0 br the 

respondents at length. Considering the facts and circumstances we 

are of the opinion that the matter requires no further adjudication 

from our end The Government has taken a decision in principle 

and in view of the pendency of the Court proceeding the authori(y 

did not take any step for implementation of the matter. In view of 

the dear statement maile kv the respondents w dispose of this 

application pith a direction on the respondents to implement the 

undertaking as expeditiously as possthie, preferably nithin a period 

of three months from the date of receipt of this order. 

The application thus stands disposed of There shall; 

however, be no order as to costs." 

-'-- -r- 
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II is also pertinent to mention that the direction of the Hon'ble CAT 

does not only confme to the Applicant of O.A. No.65 of 2002 only, in fact, it 

4 
	 extends to all the VFAs of Assarn Rifles. 

True copies of the order of the Hon'ble CAT 

dated 11/12/2002 passed in O.A. No.65 of 2002 

and decision of the DGAR in the matter of pay 

anomalies taken on 24/04/200 1 are also 

enclosed herewith and marked as Annexure-

A/il and A/12 respectively. 

.4 	5. 	Grounds for relief with legal provision :- 

I 	 (a) The Veterinary establishment in any organisation or Directorate or 

Institute, there exist a certain post or posts which normally nomenclature as 

VFA or stockman or Animal Husbandry or Veterinary Compounder or 

Av 
	 Vaccinator or Dresser or Field Assistant (Whatever name may be called). 

to 	Their man work is to render minor veterinary service like vaccination, 

castration, dressing of wounds treatment of animal. So works of every such 

post (which is termed as paraveterinarian post) either of the Directorate of 

Assam Rifles or B.S.F. or other Organisation are to be treated as same in 

view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And 

moreso the minimum qualification of such post is matriculation with diploma 

or certificate or experience as indicated in the said Section 30(b) of the said 

Act. 1984 ; so also as discussed in para No.55.284 of the 5 th  Central Pay 

Commission by taking these different nomenclatured of post into one ground 

as paraveterinarian post, the pay scale was recommended to revise equally to 

Rs.4000-60001'- so that there may not arise any question of pay anomaly. The 

Central Govt. also accepted and approved the recommendation and revised 

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading 
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"XXIV-Veterinary Slaffs"(c) of the CCS(RP) Rules, 1997. But the 

Directorate of Assarn Rifles failed to implement the same without any cogent 

reason and denied the right of the applicant to enjoy the said revised pay 

scale. 

(b) The Pay Commission also discussed about other posts of 

Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the pay scale 

to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is 

approved by the Central Government and included in the CCSRP) Rules, 

1997 and reflected in part B or column No."XXII-OTHER TECHNICIANS" 
$ 

for convenient the same is reproduced herem: 
4 

"XXII OTHER TECHNICIANS" 
'0 

(a) Post requiring matriculation with some experience as 

	

-y 	 I 	minimum qualification for direct recruitment Rs. 4000-100-6000/-" 

The present Applicant also similarly situated with the Petitioner of 

O.A. No.65 of 2002. 

VFA of Assam Rifles is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (vide 

Annexure-A/10 and Section 30(b) of the Indian Veterinary Council 

Act. )  1984). Looking in this angle too, the pay scale of VFA,'AR is 

sought to have revised to Rs.4000-60001- 

That, on the recent decision of DGAR (vide Annexures-AJ7and A18) 

it is clearly stated and admitted that the pay scale of other equivalent 

	

1 	

post/grade with the VFAJAR have already been revised to Rs.4000- 

6000/-. So, it can be concluded that the DGAR had already expressed 
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their wiilinguess to revise the said pay scale of VFA equally with 

other counterparts. 

-4 
	 (d) 	That, the VFJVAR and its counterparts (or equivalent posts) in 

different organisation or Directorate or Institute are all same and 

equal either in the nature of works or in looking to the minimum 

educational qualification. So, the piinciple of equal pay for equal 

works is applicable in the present case as enumerated in Article 39(d) 

of the Constitution of India. 

Details of the remedies exhausted: 

The applicant declares that there is no remedy available to him or 

( 	

provided under the relevant Service Rules except by way of the present 

application. 

Matter not previously filed or pending with any other Court: 

No such application has been filed in any other Court or tribunal. 

Reliefs sought: 

Respondents be directed to upgrade the pay scale of VFA (Assam 

Rifles) to Rs.4500-7000/- in parity with Compounder (13SF) or at 

least to Rs.4000-6000/- in parity with those of other 

paraveterinarians w.e.f. 5 "  September, 1998. 

to direct the Respondent to consider for changing the 

nomenclature of the present Petitioner's post of VFs either to 

Veterinary Assistant or Assistant Veterinarian or Animal 

Husbandry Asstt. or Compounder. 



In the Interim :- 

Any appropriate interim order be passed in the interest of justice. 

Pendency may not be a bar to extend the benefit of order of the 

Hon'ble CAT dated 3 1/12/2002 passed in O.A. No.65 of 2002. 

Signature of the Applicant. 

Dated/lmphal1 	 tM. ir 	c,r- 

The 
 

ByJs J- 

Advocate. 

The application is being submitted by hand through the Applicant's 

duly appointed counsel. 

Particulars of Postal Orders filed in respect of the application 

tee:- 

List of enclosures: 

Application in triplicate. 

Affidavit 

Postal Order No. 	 dated 

in favour of the payee, the Registrar, CAT, Guwahati Branch, 

Guwahati. 

4 extra copies of the application for 4 Respondents. 

index in Form-i. 

H 	 (6) Receipt Slip. 

(7) Vakalatnama. 



VERIFICATION 

I, Arun Kumar Sarkar aged about 30 years S/O Shri Naresh Chandra 

Sarkar, by occupation a veterinary Field Assistant of Assam Rifles now 

posted at 1 A.R. a resident of Village No.2, Bhatagaon, P.O. & P.S. Bijni, 

District Bongaigaon, Assam, do hereby verify that the contents of paragraph 

Nos.i,4 & 9 are true to personal knowledge and contents of Para Nos.2 and 3 

are believe to be true on the legal advice and the contents of the para No.5,6,7 

and 8 arc true and correct excepting those legal points and those legal points 

are based on the information of my counsel which I also verify believe to be 

true. 

t 	Vb%.d* 

Dated/Imphal, 	 Signature of the Applicant. 

The 	 019  

By 

Advocate. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

8- 



15 

IN THE CENTRAL ADMIMSTRATIVE TRIBUNAL 

GUWAHATI BENCh 

4 
	 ORIGINAL APPLICATION NO. 	OF 2004. 

Shri Arun Kumar Sarkar. 

Applicant. 

- Versus - 

The Union of India and others. 

Respondents. 

ir 

AFFIDAVIT 

I, Arun Kumar Sarkar aged about 30 years 5/0 Shri Naresh Chandra 

Sarkar, by occupation a veterinary Field Assistant of Assam Rifles now 

posted at Vt  A.R. a resident of Village No.2, Bhatagaon, P.O. & P.S. Bijni, 

District Bongaigaon, Assam, do hereby solemnly affirm and state as 

follows 

That, I am the Applicant in the accompanying application. I have 

gone through the contents of the present application and as such I am well 

conversant with the facts and circumstances of the case. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true to my knowledge. 

That, the statements made in the foregoing paragraph Nos. 1, 4 and 9 

are within my personal knowledge ; and contenLs of Para Nos.2 and 3 are 

believe to be true on the legal advice and the contents of the Para Nos. 5, 6, 7 
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and 8 are based on the informaLion received by me from my counsel which I 

believe the same to be true. 

3. 	That, the documents at Annexure-A/1 to A/12 are the true and conect 

copies of their originals. 

14 #t4%.. 	 '-t1S' 

(Arun Kumar Sarkar ) 

DEPONENT. 

Dated/Imphal, 

The eA t1lWd 1,, 2co 

Drawn uJL 

Advocate. 

4. 
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1991 
High Schoc! Leaving Certificate Examination 

(Date of announcement of result 107.91) 
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-- 	 ATTESTEDBE TRUE COFI 

GUWAHATI, ASSAM 
7, ---Z 

REGISTRAR II B. C. KONWAR 
- SECRETARY /. 



ANNEXURE -A/2- 
4 - 
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( 	i 
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t GOVT. OF ASSAM 
ANIMAL HUSBANDRY & VETERINARY DEPARTMENT, ASSAM 

ttitre &a 

Elementary knowledge on Animal Husbandiy & Veteiinar-v Science Examination 
SESStON 1993-94 

-dtha tS p.*  
/aving wmp[etedoneuear course of st-u6ie5 in the Scfioo[ of 'T!eterinanj Sdence ai[nima 
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SL. 
NO. 

POSh 
GRADE 

PRESENT SCALE 
(Rs.) 

REVISED SCALE 
(Rs.) 

1. S-1 750-12-870-14-940 2,550-55-2,660-60-3,200 
2. S-2 775-12-871 - 14-1,025 2,610-60-3,150-65-3,540 
3. S-3 800-15-1,010-20-1,150 2,650-65-3,300-70-4,000 
4. S-4 825-15-900-20-1,200 2,750-70-3,800-75-4,400 
5. S-S ,25Q-SO-4 9 

1, 150-25-1, 500 
6. S-6 975-25-1,150-30-1,540 3,200-854,900 

975-25-1,150-30-1,660 
7. S-7 1,200-30-1,440-30-1,800 4,000-100-6,000 

1,200-30-1,560-40-2,040 
1,320-30-1,560-40-2,040 

8. S-8 1,350-30-1,440-40-1,800- 4,500-125-7,000 
50-2,200 
1,400-40-1,800-50-2,300 

9. S-9 1,400-40-1,600-50-2,300- 5,000-150-8,000 
60-2,600 
1,600-50-2,300-60-2,660 

10. S-1 0 1,640-60-2,600-75-2,900 5,500-175-9,000 
ii. S-11 2,000-60-2,120 6,500-200-6,900 
12. S- 12 2,000-60-2,300-75-3,200 • 6 500 200 10 500 

2.000-60-2,300-75-3,200- 
100-3,500 

13. S- 13 2,375-75-3,200-100-3.500 7,450-225-11,500 
2,375-75-3,200-100-3,500- 
125-3,750 

14. S-14 2,500-4,000 (Proposed new 7,500-250-12,000 
pre-revised scale) 

15. S-15 2,200-75-2,800-100-4,000 8,000-275-13,500 
2,300-100-2,800 

16. S-16 2,630 - FIXED 9,000 - FIXED 
17. s-1 7 2,630-75-2,780 9,000-275-9,550 
18. S-18 3,150-100-3,350 10,325-325-10,975 
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THE FIRST SCHEDULE 
[Sec Rules 3 and 41 

PART - A 
Revised scales for posts carrying present scales in Groups 'A', 

'B', 'C' and 'D' except posts for which different 
revised scales are notified separately 
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27. If the name of any person enrolled on a State veterinary 
register is removed therefrom in pursuance of any power conferred 
under this Act s  the Council shall direct the removal of the name 
of such person from the Indian veterinary practitioners register. 

8: Ever' person registered in the Indian veterinary practitioners 
register shall notify any transfer of the place of his residence or 
practice to the Council and the State Veterinary CouliCit within ninety 
days of . suefi transfer, failing which his right to' participate in the 
election of members of the Council or a State Veterinary Council 
shall be liable .to be forfeited by order of the Central Government 
either permanently or for such period as may be specified therein. 

CHAPTER IV 

PRIVILEGES OF REGISTERED VETERINARY 
PRACTITIONERS 

Subject to the conditions and restrictions laid down in this 
Act, every person whose name is for the time being borne on the 
Indian veterinary practitioners register shall be entitled according to 
his qualifications to practise as a veterinary practitioner and to 
recover in due course of law in respect of such practice any expenses, 
'Charles in respect of medicaments and other appliances or any fees 
to which he may be entitled. 

No person, other than a registered veterinary practitioner, 
shall- 

(a) hold office as veterinary physician or surgeon or any 
other like office W,  in Government or in any 
institution maintained by a local or other authority 

A) 	ractiseerinary mediqine in any State: 

Provided that the State Government may, by order, permit 
a person holding a diploma or certificate o1vetrioar,y supervisor, 
stockman or stock assistant (by' whatever name called)issüed\ 
by the Directorate of Animal Husbandry (by whatever namej 
called) pf any State or ayveterinary institution in Inia,'to 
rende j  under the supervisiãn and direction T'gistered 

terinaiCitio neT, minor vetTtlTaTy'-services. 

veterinary services" means the rcndering 
I' of preliminary veterinary aid, like, vaccinatip, castratio, and 

4. 	 and such othcrtype ofOrMiminary ujd 
or' the treat 	sucic'atmntm" th&StEto\'ernment 
may, .bynotificationin the Official Gazette, specify in the behalfl 

V
(b) beerititled to sign or authenticate a veterinary health 

certi ficate or any other crtiflcate required by any law to be 
siaed or autheutic.itei by a duly qualified veterinary practitioner; 

(d) be entitled to give evidence at any inquest or in any 
• court of law as an expert under section 45 of the Indian 

of 1872 	EvidencoAct, 172, on any matter relating to veterinary medicine. 
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.i. uu. B I ri Q. f3j fe r r ed to.  MHA 

The fo1IcuIir%t 	 iki't 	l.htflJ  

---4 

(&) 	12rri 	Prtgd. 	Ir).sl,,., 	 hi Ij 	r IIfl• I I:is. 	f 	r 

poit.d to S1 I:kti;i, 	3i.n1 	iittiI 	ft. 	 iP 	N1.. RQcp.c.Jf. 

(1,)• Special Cai0pen84torY A11ow&nc€(CA). (flempe Loctiv) , RCAL. 

for 	pers 	p)'!t'ci ir•% Mnp'r 	I,e I,riuh: 	4t per 	tii th .I1itcjl.nd 'I 

(C1 	Eij!td.. 	Frfl?1I I, i.,Ii 	 L ) , innI., fi,' (417 1 	porn cgtd 
113 	i::Afl/R 	Ii( 	(nc:t'ic3 	1'i /" (1 •t ,,; • 	 ..•-, 

S%tu. g Cae* Pertaining .2. Anomalias 9± 	Central 	. Commti 
ect ad bX DGA.R 	MHA 4 r 

t4 	Lapductio3 of Wjrant Officer(WO) Rank for Technica1 C'cegoreø 

Aa Aei Rifl.. In rnpone to this D 1c f)l pn.!t] for i.nrQduing 
rink 	at WI) equlvi iitt to 1t 	iib iip (ii1, 	rni: in EW,, f.he P1HA. Iai 
,.ued 	lnitr for prep of . Cahnt Not' for i'3tiorRi.,i'RatiOt 	of Th i 

Cadre 	In Asati Rif1 	yin" 	nthei IIft. 	Ictai. I 	aki by 

fwd along ,with fin..t.np!c:ataons 'Ihe Czbiiet,. Nás 

jtl 'h P' fwd by MHAI to Mm of Fin f -ir :hir .pprovtl/ançtiqi afr 

omparLng oçr propoa1c with other CPO. • 

J7.• Ipradat1on 9± .ost gjCombatied Clerical Cidre j 	___ 

Qitc .CPO. 	MHA i ftvriurab1y diporJ 	jiird 	bringing •the '1Ik 

'"tructura 	 . of cteric1 cdre of Mam flifi''n at pr utIi BS'.;Qrde,r  4o 

prepare 	cabinet NQ for ratinnaIi'at;iOn ,f: rlcsT'irl 
other Cpps will h gjven ;Lfter cnmparinq O''I 	p!apai'u iwi, hi,9tt 
CPCs • 	 • 	•• 	' •1• 

• 	• 	• 
is. "icnation 9± Hay/PA joWQ/PA. I1Ii9 h; given 
for re-designation of 'I4v/PA 	WO/P. fJ,'cir for the sam, 4u 	n' : 

ven 	this Dte. The correct els,tv4IIre nf 4Jt, '&.'.h 'for! Wó(PA) 	(i 
being 	prpcess.d 	A Jrngtisih 	the si.ri'Lc4i 	r. a dr.' 	Vrii:)rJal5 • Para 

Oltac.$)-..i 	• 	' 	•' 	• 

19. 	Enhanclernent of Promotional Propeç of Ptmti 	at.gpry 	• ••', 
EnQineer 	 of Assam RI ft es I1H hri I:si'n 	dowi t:I'% isi Ote propoal 

of 	havin 	a rb: 	tr'.tur 	for Dt:rnr 	:;it i, •li 	Encit' it''up in 	AR 	!tOfl 1 
the plea tha?t ther-i is a L)ari oil creaticr."ujt'ad.dian of posts by 'ii° 
of Fin. 4owever D(AFk during hi;; viqit (:a thp Hinis5try convinced the 

authcrit ec 	to rv ii 	th* 	 to 	; . 	opportun i f;y  of carrier 

proqre .4l ri 	to 	th 	CCI1Ib t t:'ied ci :mc ct 	1F 	i 	e pc ted 	to 	i sue 

order; 	'.oi' cnnt j ti 	jog 	i 	t'ec:,m'n'1in' thk pu'5t5 	raqui ring. 

promotion/carrl.er 	prog''5ion, 	'.uirJr whir:h i;hti; cal 	case 	will •jba. 

coniderd- 	• 	 • 	 • 

I 2w Uigradatton 9± 	6cale 	Post of Veterinary Field AsSIstants 
• 'cQ'A). Th1 i. Dto had taken'up a carne to .tprrathb the hic P4' of VF4s 
• to R.4OOO-1OO-6) 1)/-- 	per month. t1)I 	i.; irc:I med 	4; 	our l'  

Info has also been •0Lghf from BS rgari.liiiç) 	e'ving wthtb 
'a composite cce ran be çroj, to M in of Fin. 

.—.. 	-.' • • •- 	•. 	' 	' 	 I•  
21. FLKatJcn. 9± E.MLy gner 

1yIs.d 	$jj. Thi 	Dte had propad to 111-j?\ tIiit iI ncs arno',snt in sih 

caces uhoutd he i:irorcted 	I1Ih'\c. ii :imI.d tilut ('trl of Fin (th 

	

rmplemsintation Cil .( 	in ttlj ir l:t'r •f (.. (pr 	 fled 	that 
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Ahe -V411 	4 	 1 .1I•' - ' t 5 1. 011 	•( 	it.i 	 .is 	'iI. 	'fl 	i IIl II 	t)'It t. roiIe. 
't -hii rapt 	 henofit 

to the e: Lt i 	I'hnn t • 31' - . i 'r 	N a 

.22.' YAnovnali.. j the Pay Scale of Civ Posts a_ç Ecuivil.nt Raqk • 
Co.ba tied 	This t)4: e. vi i' I •l.I:.i 3.3i. s'i.i,-1 T/6U- i r.pr./APS/90dt 2 
Mar 9 	had (J ff 	1)3) el 	l'l3.II .. I 	t.•i'• Iii 'is.ii,,, p y 	qi.ti valence t betw.o the 	cJmblt id anil 	iv h.i ,.. I-I}I. 	h • i: 	I.'.'in 	'hi.ni :,i.lr propc)'MaL. vid 
,thuir 	),ttti N'j. 2ot:..t:,.'1:.'i.3'r:. 	ctniifying 	that; 	ti CPC 	 i'h - t.4 	; 	 'h3r• 	i.shj lj 	miI:ln 	t1et roicm éndat oiiA,. 	(ccirrJ nq I ,• .,mh., 	fl I; 	 havi., bneri gi,yn  he c: i 	cc 	t;erpar't . )•Irjwqvs. 	t:o ':j' 3; 	'r' the perce tved anma1y clv iiLf f 	may cipt for quiv1 iit c'inb :il; i;cd rcste a 	gin 	TIHI 1ettr N, 	Y7QJ.1/44,3.r:pj 'i 	t? ¶p tc'c. 	 •' 	'; . 

• JPQrLde 	 Poets j A13sitantu j] .thi. Non-'5,ctt f,o gj 	Rifles. This Dte had taken up case with tlie 	PtHA for pQradtng the pay icale of Ant of Non--c3ectt org in Auam.'Rifl., to s. 5900-125-8000 per month. Th c ehi been favaur;by ref by MHA 
to Min:of Fine The decjsi., of Mi: af Fill in awaited. 	• - • 	• 	. 	- .- - 

-24- Enhancesent'Qt Promotlonil Prospects cLRe11o1oqj," 
IIIbtEJ. Ia Rifle.. 	Pi'eently, Avi -m Ri III air. ix .iittli 3 6ub and 34 • Nb Sub 

RCIIQIQU. Teacher,. To unhn:c! iirvjç '':indi1;jcjna, this Dt. had . Mp, cas with MHA o restructure the fke1tjtou Tech.rs cadre end :auth 
2.ub MaJ, 113 Sub and 19 Nb !iib. The prupi..:.a hn not been acc.ptid. by 

•:bis Ministry on the ground that Rel'i9intjr re:her cadie Is peculiar 
A-siam Rifle; on Army analogy. Other- CO (SF) do not'.aye 

Cit. Secondly, this cat 14 00 have prumol.ional avenues up 	'th.'ras'af • 	.lb. NatwitPstancJIng the 	Nuv, 	thu1 Dti will taq 
!evtewig the service condition'; and rank structure in niwt:e.à*dr,' 
r.viEw as and when ordered by thu tkvt. 	

• 	:' 

lortant lisues ReIatfn,g, to Ei-Aggam RifIe9 Personnel, 

25. 	Graq P-t YArious Concessjon/Fpcjljtj. 	 : - P.rspnn.. 	rhis Directorate hii; approac:he Chijif  Socy of 4L41 Stit., 
'4 

oj.Unn of India vide DO 1tt;er NO AR A/E)/2J9 dated 20 .4b •!Bto accord same pi'ior- ty to the E:<-•i- 	RI fLe p'#r as well 
of thoe k ii li'd in, ,ut iarf'ir thc, I r re.'$. 1; (ø'p 1/ rehab ill tition ai'.im, given to Def 	(J4rti.c-uIrI 	n r,spuct nf tIi& foIJowng 	1- 

() 	Pfeft!f'r(- 	ifi PI:)vid1iIg  

(b) 	Prefepntjai ;ii Iotm'rif. of  

(c ) 	t5ran t a f loarl7i3;i 	:r'.t irTh 	hu'. ;' 'p lot - . 	• 	' 

(si ) 	MI.13tmn t 'of 1 n'id 	thu I-un•- I 'c 	 RI fi oi 	per *uririq 'I;he .cci.it' 	r:if 	4:I-ic' r - di.r,tr 	•'l 	I. ri1 , iii 3'iirat 	ar.as 

) 	(3rn t o f 	sc h o I a r s I I i 13 	lci 	 f pure kUled or 
0u1 1df?d "'.i I #A  ?t) lad in a r. t. i cn, 

26. 	cntr1 	Para Mljtary Force (CPMF) Hasp Facj1jj., 	CPiF pen toner 	md +.I 	r( ni Ii *' 	 to rm1. .., v . I I ni 	 Govt Ji.ab Se1v1c0c 	G H!3, 	frjl it iwi.) I h. 	41le.:,,i,.sJ t:. 	vtl 	. 
VC+'e- o14 	;Pi 	tifU.i rOan'; 

on t4ie inihjprt h.ive beer circulatqt) vtdo: thu  

• . 	 .: •. .. 
	 t r 	•. 

:' 	• 	•.. 	 •• 	, 	. 
• 0 • 	 . 	 .. 	 - 	

• 	 t 
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latter 	NO 	i'Pes/'tI -) cPc/9;..Vc) t• 	I. I ,J i.•.1 	11n- 	: 	l)i.3AR 	Rcard 
-• 	 rn.h 	Is tsutsr 	h3entit'y (,Lrt'•:, t o all 	.,i',iii 	c•i 	procGtJdng 

ofp.nan. Srn i t 	r tdii 1. 1 t; 	•i V1 I 1 1 	 tia Noi ,  ii of 	'Jacvaed 
ThI identity card will be the ,  j'.th (:ir 	ektnt 	CPIIF Hasp 

27i 	Aljce. The 3zetts of India (L: 	.rdt'iary' No 12 da't.dO 
9(0 1997 hac author ised nied al lc:e to pen i on..'rr rid inq Li an area 
not cove.d by Central 6ovt Health chem ,a. A ium of Ps 1.i0 per moñth 
fi :ted ne q a 1 ice 1 author ied to e1 1 LJCII pn :>nor fir meeting th 
day to da med 	perss that do not reclul rL.. hop tt'al iat ion 

• 	 V 

29. QK 1ac_Iitv  to EN-Assam Rifles Personnel. This Dt:r ,  h-id takpn up 
a 	ise w th the I:t: v i d e 1 it tt:ir No 	/ I 	J ./). •i ti Y. M•r 	C? :'r 	for.  
ovt ond i s-ig CSD Canteen and 	tir:iL;i 	 to Army 	j 

 
—  

Fet .1 1 C. ot 0) 0 11 1 	t o 	 Ii t le 	pli. 	flu' Ii)U 	tiet 	turned rioi,in 	oqr 
è 	propna1 vidu 	their letter No l/9/(Nt.J.l dai;ed ? 	 Not 

wlthstanti ng the boe, this ca 	has; 	u hu.eru taken up oy this Dta 
v.de 	Letter No A/I-W/?-JO/!6 d a t e d' it lul 96 w i t h MHA for 	—, 
con 	i.atiori. 	The outcom.j in bsing pur....uecl. 

Conclui4 

29.. 	Thii ' bulletirt brings out certain p.a-,  and alice entit1ement 	in 
addttiurn jo thoac 	ircu1ated earlier. and th'ir applicability in 	sam 
jf lee. It has Q eidrsed certain 4'icji j.ssj er, of 5th CPC 

anomalies, and the action tak:en by this D$;u. to rectify them. Thjj.ig 
info bulletin only and it should not be q..uotecl is auth, for ThTh te 
'i1iTri ovt Ordei'should beref ,  to. 
1n'becrrculat.d to all as and when lisposed off by the Ministry. 

4) 	A copy of this hand out will be dLsptyed it prominent places and 
• 

	

	a') 	pere e:<pl ai.id of tho c;crrt'ct po'an by cdr in th& 	chain. 	Hindi '. 
• seron of this letter is being fuisd sepirui.ely. 

(RE f toiat) 
Lt C..,i 
AD (A) 	- 	L 
for ,  1)6 Asap Rifl's 

- 

- 
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nNEXUBE,4/9 

TLi No. 	705095 	 Mphpnides h r i ny n ASqnrvIflif1 
Directorete ciurerel 	snm Rifitv 

hil1onq 	793011 

I.14015/C_Duty/VFA/Mr—' 	 Aug 99 

Lint 'p,' 

L1t 'B' 

Li s t'C' 

List E' 

£J-LAflTER OF. DUTIES OF VETERINARY rijt,.p 
ASSISTANT : ASSAF4 RIFLE 

I . 	Guide lines on chcrter of duties of Voterinnry Field 

AssiBtent Assem Rifles is fwd hcrnwith 	pr f.pp :tt fr.r your 

.necessry oction please. 

2. 	Pleese nck. 

) 

Cc,l 
pputy rirector (Medic]) 

Enc.i : 01 (Onc) shcut. 	for Director GencrJ. Asr' I1ifl. 

. 	-, 
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fix 
(Hof to DGAfl lottc'ro. 

1.1401 5/C— Ju tyJVF 'JM1'0-4 

dated 	AUQ29 

CHARTEfl or DUTIES OF VF.TER1NARY FIELD 
A55 ISTANT 	A51M fl IrLES 

1 • 	Ch'tr :1 r i utiur of Vr'tr:rinpry ii1d •ri  Ernl; rrt 
under :- 

(a) 	flE;qulr indico1 inspecti'n to hr. cindUcti!, I 
ensure fitras of i'nirnols by thc Vottrinnry riJr' 
r.ssistont n nH pr'prr record i'f such inpr;cti ori ho 
rnnintninncl. 

Pogulr.r inedicri r'xrniinntiori -nr trntnitnt u l,  rick 
1\nim1t hld 	't tthttJ ion. 

(c) 	PLltJb'r m' 1 ic1 'xcrin'ti'n of 	r,.tpir'.1r 	'vnilr'hl 

in Driry form Fou.1 try form rn'' riqqcry rrrn , tr in h. 

Bc'ttnli rin 

A) 	Vc torinrry 11:irl !rictint r'1w.-'y 	1'CcM,Ft'r 	th. 

,n irnr 1 trrnport whon they crrry 1.'or 1  from 	't p) nci. I 

nncthr.  

(c) 	Exominntion rf MI1H (Mcrt 6 f lirof) 	irirpr'r I irti 
of drcscd meat issuerl to the tr't.'p. 

(f) Vetrinery Field Asistflt onrurts thot orqcj 

supplied by crntrtctor ore frech, of qood rvcrogr' .iz 

end woiqht of 1 2 enqs is not b luss thrn 5CO 

mr1 ivirlurl eqçi tiii.qhinq 1r; 	I h-n tiO qrns it, nnt h.' 

occcptrrI. 

( q ) 	Vetcrir%ory FicltI 	r'istnrit -ian inur.'o tlr I  

live is heelthy nmi wuil nourihc". 

0 
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AEXE 

I! 

Appendix 11 

Classification of Technical Posts into Various Groups 

GROUP 1-FIELD/FARM TEcJ41cJANs 

• I. Farm Superintendent 
2. Superintendent (Dairy) 
3.. Dairy Farm Superintendent 

Fuw Manager 
Dairy Manager 

• 	:- Dairy Catt!e Manager 
1•..   

7,..Assistant Farm Superinnucu 
8.Assistant Superintendent 

1 	 zUairv; 

	

• 	
:.. 	:-___ 

f.• JU1*&.j £ . • 	
'fl). Jicr Grdn Superintendent 

11. Junior Manager 
Junicr 	tcudcr,t 

13Assu. Farm Mai gcment Othccr 
• 14. Assistant Manager 

• 	.15. Field Officer 
Field Supervisor 
Assistant Field Assi,tant 

.j18. Field Assistant 
19; Junior Field Assisiant 

Junior Field Assistant-cum. 
Curer 
Curer 
Fleldman 
Senior Farm Assistant 
Senior Assistant (Farm) 

.25. Farm Assistant 
p26.. Junior Assistant (Farp) 

	

• 	. 	27. Herbarium Keeper 
28. Herbarium Assistant. 
29 Nursery Assistant 

S 	4 
,  

31). Scniur Cattle Supervisor 
31- Animal House Keeper 

Horticultural Supervisor 
Forester 

34 &nior Stockman 
'35. Stockman 

c;crinary Oiiicr 
Senior Veterinary Assistant 

38 	 4 

IarvCuulLIo,c; 
Q. 1shing Mau 

Senior 	ica .iztnt 
Technical Assitan 

n!Or.1eCnnit 	sisan: 
Rice Producon Training Asstt. 
Agricultural Assistant 
Botanical Assistant 
..xtension Assistant 
Entomological Assistant 
Horticultural Assistant. 
Livestock Assistant .' 
vteteoroiogicai Assistaiit 

Physiological Assistant 
Plant Protection Assistant 
Seed Exchange Assistant 
Asstt. (Seed Production) 
Senior Soil Assistant 
Stock Assistant k 

Senior lilocK Assistant 
Field Plantation & Store Asstt 
Junion Survçy Assistan? 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 65 of 2002. 

Date of Order : This the 11th Day of December,2002. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'bleMr K.K.Sharma, Administrative Member. 
AkI 

Shri Sàraisam Manimacha Singh, 
Veterinary Field Assistant of 
Assam Rifles now posted at 

• 	 A.R.Thoubal, a resident of Chingamakha Maisnam 
.Leikai, Imphal West District, Manipur 	 ...Applicant 

By Advocate Sri S.M.Singh. 

- Versus - 

1. Union of India, 
throughthe Secretary to the 
Government of India, 
Ministry of Home Affairs, 
ew Delhi. 

he Ministry of Finance, 
through its Secretary, 

of India, New Delhi. 
 

The Director General, 
Directorate of Assam Rifles, 
Shillong-79 30 01. 

The Deputy Inspector General, 
• 	MP Range, Assam Rifles, 

Imphal. 

• • 	5. The Commandant, 
7th. Assam Rifles, 
Thoubal. 	. 	 . . . Respondents 

By SrL7..K.ChoudhUrY, ddl .C.G.S.C. 

- • 	 . 	 . 	 ORDER 

CHOWDHURY J. (V.C) 

The issue relates to •upgradation of pay scale of 

Veterinary Field assistant serving in Assam Rifles to 

Rs.4000 - 6000/ in parity with those other counter parts. 
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2. 	Mr A.M.Singh, learned counsel appearing for the 

applicant stated that the applicant was agitating the 

matter in different forums and failing to get any remedy he 

moved the Imphal Bench of Gauhati High Court in Writ 

Petition(Civ.il) No. 798 of 1999. Finally by order dated 

31.12.2002 the Writ Petition was disposed of directing the 

applicant to move the appropriate forum to .seèkhis remedy. 

Hence this application before the Tribunal for redressal of 

his grievances. Mr Singh also pointed out to the reply 

submitted by the respondents in which it was indicated that 

the authority took a decision advising the. Pssam Rifles to 

process the proposal of cadre restructuring of the post of 

Vetpr-inarv Field assistants i' 	the manner 	indicated by the 

Ministry of 	Home 	Affairs in 	its 	communication dated 

17.12.99. The relevant text of the said communication is 

c rodu c ed below 

(i) DD(Pers) BSF. has intimated that a 
proposal for cadre restructuring of 
Veterinary staff is being processed by 
them. ITBP is also processing the 
proposal on the same lines. Assam 
Rifles was advised by Dir.(PerS), MHP, 
to process the proposal for cadre 

restructu'ing of the post of VF\. 

o 	maintain 	uniformity 	in 
educationil qualification and pay 
scales as recomthendecl by the Fifth Pay 
Commission, Assam Rifles was advised to 
process the proposal in consultation 
with the BSF and ITBP, so that a 
simila.r proposal on uniform lines is 

formulated. 

As the posts of veterinary stff 
in BSF and ITBP are comhati5ec while in 
ssam Rifles VFs are civilians, to 

maintain the uniformity in the rank 
structure, Pssam Rifles were advised to 
propose the combatisation of these 

posts as wefl-. 

a 
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(iv) Since the matter is already 
subjudice, any decision for upgradation 
of pay scales in 7 ssam Rifles can he 
taken 2fter finalisation of the Court 
case." 

Mr 	.M.singh, learned counsel for the applicant has also 

drawn our attention to t.'ie communication sent by the 

Ministry of Home Affairs dated 31.3.1998 indicating its mind 

'I 	

implementation of upgradation of the pay scale of 

@inary Field Assistants in the Assam Rifles. The said 

communication clearly indicated the decision of the 

for revising the pay scale. 

3. 	We have heard Mr A.M.Singh, learned counsel for the 

applicant and also Mr. A.K.Choudhury, learned Addl.C.G.S.C. 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires 

no further adjudication from our end. The Government has 

taken a decision in principle and in view of the pendency of 

14 

	

	 the Court proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this application with 

a direction on the respondent; to implement the undertaking 

as expeditiously as possible, preferably within a period of 

three months from the date of receipt of this order.. 

\ 	
The application thus stands disposed of. There shall, 

'owev , he no order as to costs. 

4 	 __._----- 
- 	 --.-- 	

Sd/VICE CNRINAN 

o'P. $d/ ME8ER () 

c.A 

10 
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r)irectotate OetersJ Aseaifl &illes 

793 011. 

i 	.pr 2001 	
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• 	
.. -. 	 et t 	of miii of AR Cd Conf Mar 2001 1,vd vide thi3 Dte etter No 

i 101 t,il,? 	i'.iSfl)'?l4 dt ii Att' 2001 

on pay uno 	propos ar givii at thø 8 oceeding pa' 	foc jufo. 

3 	.RaiL rtd Pi Combzt*nt (J '. bring partly inra k 	dray with othei CPOs, a 

I 	\.& tskeii 	wi th  MH.A durui' 19' 7 ,\fter protracted correpondence and ,evetil 

pti,s held .tt \IUA 	Iv.. aow 	..n ziCi( 'd that entry gnufr tfSteioa artd conibstint elks 

souldbe A1 (W(' içi AR itd lI'R1k t' pertheIyifl Wv cale otpayPs40004O®/' ad 

	

• 	 32O'1 	(.\t}". 1iii 	ntr' sJaLk kjii .L appitcibk :(p tlw new ,iitnti only 

iiwl th r,'t. 	u ih steno un miii tonal c3t8 will conttfluó to wk in the same vve1 

%4jeer thv 	l vrt-i 	Tm i)te hu8 unl 1ier taiwn up a case with ?HA tbw un1ee t) 

r' d-dItted 'ne' 9tep i , thr n 	policy csnnot be jnIemented in AR.. 

,4HAde.ciuii 	th matter j still awai d. 
• 	 .. 

4 	Ru!kAn4 P.ay Qt Tech ( a4c P r ofLM, Dtmfl, Pbanua and Compound'X ofAR 

•ii. 	rn' • iiitk(: 'R for reet 1i'emu tetOfl a 	en the 	of,fla w 	the 

ti iii -1 1 ) 1 ti1r L'1 	
'.4.S1 rhcb MBA ita1 4~lkNI to submit propoall indicating 

caAlne tt, cdr o. u' vi(n E 	whei the i .4f ASIIis avaible I1&k&ST tech cat also 

alo;g vtlt fit 	waticn Th 1, 4posa1.a1 oflg  with fn .imp1icatin ban been Bubuütted to 

nti th 	" viriii  with  MOF for pro'ai. 
L'LL. S 

• 	

Td '1'h'r 	nine vth of tdn of AR such as COOIL Cp,WM 

etc are biu ivn i 	py than their cowiterpfilt in other CPC.k Case was taken i that 

th pu' cisk qiis' t iii.' iciii in othr C101is røcMJlmQuded to l, uth to AR tdni. 

MH.A ha.c .L..'t..t i 	c lrrxui. p;iv cle f'ir alt 9O.c. 

• 	 o 	Wach. aUec 	p. 2610-340'- 

	

• 	 . 	. 	 •• r  

• 	 . 	 . 	 ' 	 -" 	 1 	 R8 2550-3200/- 

'rir Ii ,iiijh1twI 	 with r 4ru4w1n propoial is being fwd to MBA for 

1'" 	 ii h 	 d c1cid by t MHJ tLia the provision for rinUgt.er5tiOU in IUh 

	

(GD) from :ihv 	.&!t hnid ui PJt.J. 	 . 
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fir Rs 3!- wf(.1-Ol-9'the sjmi 

M1-Li 	' etilincnI of x.AR 	NCO. The case is iyig with MOF for 

conM4eTaU on 

	

lmj:mcnt ton of U r ded ay Scat from 91-01-96 for 	Post of VIM. In 

':c the p ,t  Ql VPA aid quiva1en wade in otbr org has bs.n revisod by ; viuSti ocale 

	

.i ? 4O-6OO(" A ta im 	tak?D up with MHA to *oord ipprovl for 
mentiofrrviedscaIet0the 	.ofVFAisiAR. CaiiUflde!pO& 

AnouJnPyScIe0!CtY 
p tm  artAof1 vhéduLeofCCS(RP)R.0 s1997, 
Part t3 of l Schedule of CCS(R.P) Rules 1997 i.e., Ri oOO4OOO/. Caw his bees bö i, 

witt MUA for 1 qplcubiUty of part B Scale to AR dWui wef 010196. The casi 

vorirafl,n with MC)F. 

9 	AdwtinRrvidS*., t, 	hij Stiff yspe Pd B of JScb$OJL!( 
CCS,1!]RU1e 199. A propoaI h been taken with LWA for admitting I Pitt B 

of S' PC 	L.1 AR Ce 	xkr CoflideNtiO* th MIIA 

(SatirnfrauZrIar) 
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